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COURT NO.13

SECTION II

SUPREME COURT OF INDTIA

RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.)

No(s). 10284/2023

(Arising out of impugned final judgment and order dated 08-12-2022
in CRMBA No. 4675/2022 passed by the High Court Of Judicature At
Allahabad, Lucknow Bench)
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Aishwarya Bhati, A.S.G.
Shagun Thakur, Adv.
Sanjay Kumar Tyagi, Adv.
Siddhant Kohli, Adv.
Jyoti Zongluju, Adv.
Ishaan Sharma, Adv.
Reeta Vasishta, Adv.
Arvind Kumar Sharma, AOR

Balasubramanian,R., Sr.
Haraprasad Sahu, Adv.
Pranaya Kumar Mohapatra,

23-01-2024 This petition was called on for hearing today.
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along with SLP(Crl)

No. 4420/2021 and
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